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RAMNIYA ESTATE DEVELOPERS PRIVATE LIMITED 

REGD. OFFICE: 10, L.S.C, KALKAJI, NEW DELHI - 110019 

DATE :-16/03/2026 

To  

The Municipal Commissioner  

Lucknow, Uttar Pradesh. 

Subject: In respect of Original Application No. OA 836/2024 Sarita Dwivedi vs 

State of U.P. and others filed before the Hon'ble National Green Tribunal. 

Sir, 

It is to inform that in the above case pending before Hon'ble National Green 

Tribunal, in accordance with the orders passed in Hon'ble Court, the work of 

restoration of ponds situated in Khasra No. 1653 and 1681 under the scheme has 

been completed under the supervision of Lucknow Municipal Corporation and 

necessary affidavit in this regard has been filed before Hon'ble Court. In this regard 

it is further to inform that the above ponds have never been the property of the 

company and from the very beginning the said Khasra and the ponds situated on 

them have been the assets of Lucknow Municipal Corporation, first under the 

Revenue Department and later under the Municipal Corporation boundary area. 

The above mentioned Khasra numbers were never transferred to the company, 

although the restoration work has been done under the supervision of Lucknow 

Municipal Corporation and under the orders of the Hon'ble Court. However, if any 

further action is required regarding the transfer of the above-mentioned pond land, 

please instruct the undersigned so that the necessary documentation can be 

completed in this regard. In this regard, it is also important to inform that the 

Omaxe City Scheme has already been duly transferred to Lucknow Municipal 

Corporation. 

Respectfully sent to you for further instructions. 

Thank you. 

By  RAMNIYA ESTATE PVT LTD 

Sd/- 
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